fAaua g&ar Wodio-40

R TPR gRT UHILd

9 HATH 1936 (RN0)
(HO UcaAT 215) UedAl, JaEsdiddiy, 29 IS4y 2015

R CEI
20 G 2015
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o
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2 IR 75T (ETUR0T), 29 ATALT 2015
The 20th January 2015

No. P.A.-1/V.M.(Session)-01-01/2013-38—The following order of the Governor of

Bihar dated the 15" J anuary, 2015 is hereby published for general information:-
“ In exercise of the powers under Sub Clause (a) of Clause (2) of
Article 174 of the Constitution of India, I, Keshri Nath Tripathi, Governor
of Bihar, hereby prorogue the Bihar Legislative Assembly after completion

of the business of the house on the 26™ December, 2014.

Keshri Nath Tripathi
Patna Governor of Bihar.”
Dated 15 January, 2015
BRIJ RAJ RAI,

Deputy Secretary to Government.
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